FORM A - PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for C Persons) Regulati 2016)

FOR THE ATTENTION OF THE CREDITORS OF PATHWAYS RETAIL PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Pathways Retail Private Limited

2. | Date of incorporation of corporate debtor [ 06.04.2015

3. | Authority under which corporate debtor is|ROC, NCT of Delhi
incorporated / registered

4. | Corporate Identity No. / Limited Liability | U15100DL2015PTC278752
Identification No. of corporate debtor

5. |Address of the registered office and |KhasraNo. 136/2, 2nd Floor, Near SBI Rithala
principal office (if any) of corporate debtor |Road, Badli, North Delhi, Delhi 110042.

6. |Insolvency commencement date in respect | 04.05.2026
of corporate debtor (Order received by IRP on 13.05.2026)

7. |Estimated date of closure of insolvency|31.10.2026
resolution process

8. |Name and registration number of the|Rajesh Kumar Parakh
insolvency professional acting as interim | IBBI/IPA-001/IP-P00272/2017-18/10516
resolution professional

9. [Address and e-mail of the interim resolution | 5/51, Second Floor, WEA, Karol Bagh, New
professional, as registered with the Board | Delhi-110005, parakh.rajesh@gmail.com

10. |Address and e-mail to be used for|6086™Floor New DelhiHouse, Barakhamba
correspondence with the interim resolution | Road, New Delhi, Delhi-110001
professional cirp.pathways@gmail.com

11. | Last date for submission of claims 27.05.2026

12. |Classes of creditors, if any, under clause | NA
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. |[Names of Insolvency Professionals | NA
identified to act as  Authorised
Representative of creditors in a class (Three
names for each class)

14. | (a) Relevant Forms and www.ibbi.gov.in/home/downloads
(b) Details of authorized representatives Physical Address: Same as column 10
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Pathways Retail Private Limited on
04.05.2026.

The creditors of Pathways Retail Private Limited, are hereby called upon to submit their claims
with proof on or before 27.05.2026 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
Date:15.05.2025 Name and Sig of Interim Resolution Prof |: ‘
Place: New Delhi Rajesh Kumar Parakh
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FORM No. 4
CRIMINAL COURT
CANTONMENT COURT, PUNE
IN THE COURT OF Shri. A.A.Kulkarni
3rd Joint J.M.F.C. Cantonment Court, Pune.
PROCLAMATION REQUIRING THE
APPEARANCE OF A PERSON ACCUSED
(See section 82)
RCC 606/2019
Mrs. Meenakshi Kumar
VERSUS

Sanjeev Kumar Agarwal

WHEREAS complaint has been made
before me that Sanjeev Kumar Agarwal
R/O B-38, Sagar Apartment, 6,Tilak Marg,
New Delhi. 110001. is suspected to have
committed the offence punishable under
section 420, 406 rw 34 of Indian Penal Code
and it has been returned to a warrant of arrest
thereupon issued that the said accused cannot
be found, and whereas It has been shown
to my satisfaction that the said accused has
absconded or is concealing himself to avoid
the service of the said warrant; Proclamation is
hereby made that the said accused is required
to appear at Cantonment Court, Pune Dist.
Pune before this Court to answer the said
complaint within one month from the date
of proclamation.
Dated, this day of,
(Seal of the Court)
Date - 02/05/2026 Sign/-
@ (A.A.Kulkarni )
3rd jt JMFC, Cantonment Court, Pune

"FORM NO. INC-26"
[Pursuant to rule 30 the Companies
(Ivcorporation) Rules, 2014]
Advertizement to be published n the
newszpaper for change of registered office of
the company from one state to ancther

Before the Central Government
Horthern Region
In the matter of sub- s:m:linn 31}
Section 13 of Companies Act, 2013 and
clause (a) of sub-rule {5) of rule 30 of the
Companies | Immﬂﬂgﬂm‘l Rules, 2014

In the matter of DEV RUBBER FACTORY
PRIVATE LIMITED {"THE COMPANY"

lEiH: U271000L200 F"T[!1Ml5!ﬂ ¥
istered office at 154713, Upper Emul:al
Floor East Patel Nagar, New E?zlhl india,
110008 ... _PETITIONER
Motice s hereby glven to the general public
that the Company proposes 1o make the
application to the Central Government
under “3ection 13 of the Companies Act,
2013 seeking confirmation for alieration
of Memorandum of Associstion of the
Company in term of Sgecial Resolufion
passed al the Extra-Ordinary General
Meeting held on MONDAY, 13" APRIL,
20126 to enable the Company o change its
Reglstered Office from the “State of Delhi”
1o the "State of Uitar Pradesh”.
Ay person whose inferest is likely to be
affected by the proposed change, may deliver
either on MCA portal (www.mca gov.in} by
filling investor complaint form or Cause to
be deliver or send by registered post his/her
abjectiens supparted by an affidavit stating
the nature of his/her interest and ground o
apposition to the Regional Director at the
:Iﬁrnss B-1 Wing, Znd floar, Pt Deandayal
Antyodaya Bhawan, CGO Complex, Mew
Delhl - 110003 within 14 Days of data of
publication of this notice with a copy to the
applicant company at its registered office at
the address mentioned bekow;
Address of Registered Office; 158/13,
UPPER GROUMD FLOOR EAST PATEL
MAGAR, NEW DELHI, INDIA, 110008
For DEV RUBBER FACTORY PRIVATE
LIMITED

ASHOK KUMAR '!’AI}M.I'
Whole-time Direclor
DiM: 10270036

Date; 15/05/2026
Place: Delhi

PUBLIC NOTICE

BEFORE THE CENTRAL
GOVERNMENT, REGISTRAR OF
COMPANIES, DELHI 1
Advertisement for change of registered office
of the LLP from one state to another
In the matter of sub-section (3) of Section 13
of Limited Liability Partnership Act, 2008 and
rule 17 of the Limited Liability Partnership
Rules, 2009

AND
In the matter of

SFYLO TECH LLP
(LLPIN: AAG-7018)
having its Registered Office at
568, F/F 20 Madangir DDA Flat, Opp Pushp
Vihar Sec 3, South Delhi, New Delhi,
Delhi, India, 110062
........... Applicant / Petitioner LLP
Notice is hereby given to the general public
that SFYLO TECH LLP proposes to make
a petition to Registrar of Companies, Delhi-1
under section 13 (3) of the Limited Liability
Partnership Act, 2008 seeking permission
to change its Registered office from
"National Capital Territory of Delhi" to the
"State of Haryana”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the LLP may deliver
either on  MCA-21  Portal on
(www.mca.gov.in) by filling investor
complaint form or cause tobe  delivered
or send by registered post of his / her
objections supported by an affidavit
stating the his/her interest and grounds of
oppositions to the Registrar of Companies,
Delhl-1 at 4th Floor, IFCI Tower, 61, Nehru
Place, New Delhi - 110019 within Twenty
One (21) days from the date of publication
of this notice with a copy to the petitioner
LLP at its Registered Office at the address
mentioned below -
568, F/F 20 Madangir DDA Flat, Opp Pushp
Vihar Sec 3, South Delhi, New Delhi,
Delhi, India, 110062
For & On Behalf of
SFYLO TECH LLP
Sd/-
Joydiip Ghosh
(Designated Partner)
DPIN : 07479513

Date : 14.05.2026
Place : New Delhi

“FORM NO. INC-26"

[Puarsuiant to rule 30 the Companies (Incorpesation]
Roules, 2014]
Advertisement to be published in the
newspaper for change of registered office
of the company from one state to another
Befare the Central Govemment (Regional
Director, Northern Region, New Delhi)

In the matter of the Companies Act, 2013, Section
1314} of Companies Act, 2013 and Rule
30(5) (a} of the Companies (Incorparatian) Rules,
4
AND
In the matter of WAKENCODE TECHNOLOGIES
PRIVATE LIMITED having s reqlstered office at
Level 1 &2, Crescent Building Lado Sarai, New
Dedhi, Mehrauli, Delhi, 710030, India
< voo . Petitioner.

Notice & hereby given to the General Public that
the company proposes to make application to the
Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of
alteration of the Memeranduwm of Association of
the Campany in terms of the spedial resalution
passed at the Extra ordinary general meeting held
on 17th April, 2026 to enable the company to
thange its Registered office from "Mational
Capital Territory of Delhi" to "State of

Haryana®,

Any persan whese jrterest is ikely to be affected
by the propased change of the registered affice of
thi comparry maay deliver either on MCA-21 Portal
(www.mca.gov.in) by Fling imvestor compiaint
fisrrmh or cause to be defivered of send by registered
post o his/her cbjections supparted by an affidawit
stating the nature of his/her interest and grounsds
of opposition 1o the Regional Director at the
address of B-2Wing, 2nd Floor Paryavaran Bhawan
(G0 Commplex, New Dalhi 110003 within Fowrtéen
days from the date of publication of this notice
with & copy of the applicant company at its
reqistered office at the address

mentioned below : “Level 1 & 2, Crescent
Building Lado 5arai, New Delhi, Mehrauli,
Delhi, India, 110030"

For and on behalf of the WAKENCODE
TECHNOLOGIES PRIVATE LIMITED JAI SINGH
(Director}, DIN- 07576389
Date: 15th May, 2026 |

Place: Delhi

HINDUJA HOUSING FINARCE LIMITED
Fiegisternd Office: Mo. 167-169, 2nd Flop
wal-G00015

1& 312, 60 ITL Novisay
Subhish Place, Mew Dalhi-110034

Shivali Singh : BBEIGR5T

lowars-RE. Nele

HOTICE OF PHYSICAL POSSESSION OF
. IMMOVABLE PROPERTY
{To, 1. Mr. Anand Brar 2. Ms. Komal Brar. H.no
{69, Ami Chand Girl Nagar Ealika JI Mandis,
[Delni-110019. Also Al: Property Mo 41-A
Comprized In Khazara Mo 4181 Situated In The
|Extended Lal Dora Abadi Village Salianpir,
Mehraull New Delki - 110030
LAN - GR/SEP/CTPR/ADDO000D12
|Whareas wide Order dated 08,04.2026 passed
fh'r OMice al Ld. CIM, South Dislrick, Saket
|Courts, New Delhl, the phyzical possession of
(the property being “(Back Eastern Side) on
{third fioor with ferrace wpio sky, area
'measiring G0 square yardg, infol parl of
|properly bearing number 41 A, area
|measuring 200 square yards, comprized in
|khasra number 4181, sifuated in ihe extended
{abadi of Lal Dara of village Sultanpur, Tehsil
{Mehraull, New Delki-110030." kas been laken
(over by My's Hinduja Housing Finance Lid, on
13.05.2026. Tha borrowers in particular and
{1he public in general are hereby cactioned nol
o deal with the property and any dealings with
|ihe prapesty will be subject to Ibe charge of
| M5 Himduja Housing Finamce Lid,

[iaba : 157052026 Place: DELHI

Aatrarised OMoer HINDUME HOUSING FINGRGE LIKSTED

hai- 40006 3
POSSESSION NOTICE (U/S 13(4) & As per Appendix IV read with rule 8(1

the Secu
Interest Enforcement Rules, 2002)

WHEREAS, The undersigned being the Authorized Officer of the Protiu nance LifQed
(ERSTWHILE Growth Source Financial Technologies Ltd.) (“hereinaft ferred tHNNS
“Protium Finance Limited”) under the Securitization and Reconstruction ofiinancial ASSEEs
& Enforcement of Security Interest Act, 2002 (Act No. 54 of 2002) (SA Sl Act) afiélin
exercise of powers conferred under Section 13 (12) read with Rule 3 of thEsSEcurity In t
(Enforcement) Rules, 2002, issued a Demand Notice dated 27" Dec 2023888 ling upoflille
Borrowers KRISHNA TRADERS THROUGH ITS PROPRIETOR AMAR SINGH RAM PR
Co-Borrower; 1 AMAR SINGH S/0 RAM PRASAD 2. SURJEET SINGH S/OBSMAR SING
SUMAN W/0 GANESH KUMAWAT, in respect of loan account bearing No. 4EEL1038
to repay the amount mentioned in the said notice being INR 20,16,995.7 888 (Twenty L
Sixteen Thousand Nine Hundred Ninety Five Rupees and Seventy Eight Paisgilihly) as on 27

Dec 2025 within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to
the public in general that the undersigned has taken Symbolic possessi
described herein below in exercise of powers conferred on him under sub- s

borrower and
f the property
n 4 of section

13 of the said Act read with rule 8 of the Security Interest Enforcement RIli@&, 2002 on this
14t day of May 2026.

The borrowers in particular and the public in general is hereby cautioned n deal with the
property and any dealings with the property will be subject to the charge o tium Finance

Nine Hundred
rther interest

Limited, for an amount of INR 20,16,995.78 /- (Twenty Lakh Sixteen Thous
Ninety Five Rupees and Seventy Eight Paise Only) as on 27th Dec 2025 a
thereon, plus costs, charges, expenses incurred.

FORM No. 4
CRIMINAL COURT
CANTONMENT COURT, PUNE
IN THE COURT OF Shri. A.A.Kulkarni
3rd Joint J.M.F.C. Cantonment Court, Pune.
PROCLAMATION REQUIRING THE
APPEARANCE OF A PERSON ACCUSED
(See section 82)
RCC 606/2019
Mrs. Meenakshi Kumar
VERSUS

Rajeev Kumar Agarwal

WHEREAS complaint has been made
before me that Rajeev Kumar Agarwal
R/O B-38, Sagar Apartment, 6, Tilak Marg,
New Delhi. 110001. is suspected to have
committed the offence punishable under
section 420, 406 rw 34 of Indian Penal Code
and it has been returned to a warrant of arrest
thereupon issued that the said accused cannot
be found, and whereas It has been shown
to my satisfaction that the said accused has
absconded or is concealing himself to avoid
the service of the said warrant; Proclamation is
hereby made that the said accused is required
to appear at Cantonment Court, Pune Dist.
Pune before this Court to answer the said
complaint within one month from the date
of proclamation.
Dated, this day of,
(Seal of the Court)
Date - 02/05/2026 Sign/-
(A. A. Kulkarni )

@ 3rd jt JMFC, Cantonment Court, Pune

g FORM NO.14
[See Regulation 33(2))

OFFICE OF THE RECOVERY OFFICER - LIl
DEBTS RECOVERY TRIBUNAL DELHI [DRT 2}
4tk Floos, Jeevan Tara Building, Parliamant
Straet, New Dalhi-110007
DEMAMND NOTICE
MOTICE UMDER SECTIONS 25 TO 28 OF THE
RECOVERY OF DEBTS & BANKRUPTCY ACT,
1993 AND RULE 2 OF SECOMD SCHEDULE TO

THE IMCOME TAX ACT, 1561,
RCIG52025 13403-2028
PUNJAE NATIONAL BANK
Viersus
EMTEK CONSTRUCTION PVT LTD
To,
(CO 1} Emtek Coansiruction PyvilLid
(ED 2] MOHIT TIWARI 5/0 RAJENDRA
BHUSHAN SHARMA, C-11313, Printar
Apprimeants. Sec-13, Rohipd, Kaw Delhi-110035
Alsa al: A-XT01, Prrder Agarmeants. Sec13
Reakiri, by Dalhi-85
(CD 3) MR. YOGENDER GUPTATE3, Harsh \ikar
Mew Dehi 110034 Also ab 224, Ground Floor,
Pocket-d, Seciar-25, Bohinl, New Delnl-110078,
Algo at: 5389, Streel Mo, Kohal Enchve
Pitammpira; Mew Dedi-34
This i I aotity hat as pos i Recivary Carlifcals
Issusd 0 pursuanoe of onders passed by e
Presiding Othcer, DEETS RECOVERY TRIBUNAL
DELHI (DRT 2} in TASIZIN ar amount of B3
JE1S0058 (Rupees Three Grofe Elghty Ono
Lakhs Fifty Thousands Fifty Eighi Only) aloay
with penderiallite and luure indarast @ 14.50%
Simple Interest Yeady wel 040872015 il
reglizafion and cosls of Rs 150000 [Rupeess One
Lakh Fifty Thowsands Only) has becoms due
against yaw{Jorlly and severally! Fully/Limetad),
2. Yau are herslry direchad 16 gy tha abowva sum
within 15 days of the mceipls ol the nolice. Tailing
which tha regavery shall be mada 5 accordance
with b Recovery of Debrls Due 1o Banks and
Financial Institulions Acl 1993 and Rules Bore
Lo,
& Youare feretny pere e 1o deciare on a0 allidadal
the particulars of yours assets onor befane the next
daleaf heanng,
4. Yo are hereby peciared G0 @ppear before the
imdemignad on 18052026 21 10:38 am. far
further procsedinigs,
5. ¥n acditian bo the sum afaresaid. you sill alsa be
liakie o pay
{a) Such interesls &si= payable far the perad
commancing mmadialaly sfer ks nobce of fe
certificate laxpcudion praceedings
i) All costs; chames and eporesas incumed in
rizspcl of the sinnce of e nolice and warranls
and other procickses and all otfar procesdings
Lakr fof recoreenng i amound o

Given undar my kand and the saal of the Tribungd
o Hrits date; 13.03.2026 ’
Sdi-

Recavery Officer

DEETS RECOVERY TRIBUMAL DELHI[DRT 2)

The Borrower’s attention is invited to the provisions of sub-section (8) of Secfillll 13 of the Act,
in respect of the time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
As Per Registered Sale Deed Dated 20-11-2001: Plot Admeasuring 116.25 trs., Havin
Measurements East To West- 25ft. And North To South- 50ft., Gram Himayupugihsil & Distri
Firozabad. Boundaries:- East: Plot Of Vidhyaram, West: Plot Of Gholeshwar , North: Pl
Of Harprasad Chik, South: Rasta
Date: 14" May 2026 Sd/-, For Protium nce Limj
Place of Possession: UTTAR PRADESH A ised 0
i, i [
o £
L5 .\qﬁ A PAR R 0]0]> =¥ A Al

ARIDABAD 001 P 0990

079140

CanFmI-E:uTEIh:l AR NATIO

490 0

DEMAND NOTICE
Under Section 13(2) of “The Securitisation and Reconstruction of Fi |
Assets and Enforcement of Security Interest Act, 2002 (No. 54 of 2
To,
1. Mr.ASHOK KUMAR S/0O JAIRAM (Borrower)
HOUSE NO. 787/ASECTOR -22 JAWAHAR COLONY FARIDABAD HARYANA -
2. Mrs.RASHU RANIW/O ASHOK KUMAR CHAUHAN (Co-Borrower)
HOUSE NO. 787/ASECTOR -22 JAWAHAR COLONY FARIDABAD HARYANA- 121005
No. 1 &2, have availed a housing loan from our branch against the security of mortgage of
the following asset belonging to No.1. An amount of Rs. 22,62,911/- (Rupees Twenty Two
Lakh Sixty Two Thousand Nine Hundred Eleven Only), is due from you, to Can Fin
Homes Ltd. as on 12.05.2026 together with future interest at the contracted rate.
Details of the mortgaged asset

MCF NO 500/52 Property ID- 1BT32CM8 Plot No — 20 Khasra No - 30//9/1, 9/2, MAUJA
NANGLA GUJRAN, TEH-BADKHAL, DIST- FARIDABAD, HARYANA - 121005 having an
extentof site 49 Sq Yds.
BOUNDARIES: (As per visit)

East: Others Property

West: Rasta 14 Ft

North: Road 27 FT North: PlotNo.19

South: PlotNo 19 South:Road 27 FT
Registered demand notice was sent to you under Section 13(2) of the SARFAESI Act, 2002,
but the same was returned unserved. The undersigned has, therefore, caused these Notices
to be pasted on the premises of the last known addresses of the said Borrower/s as per the
said Act. Hence this paper publication. As you have failed to adhere to the terms of the
sanction, the account is classified as a Non Performing Asset on NPA 01.05.2026 as per the
NHB Guidelines. You are hereby called upon to pay the above said amount with contracted
rate of interest thereon from 12.05.2026 DEMAND NOTICE within 60 days from the date of
this notice, failing which the undersigned will be constrained to Initiate action under
SARFAESI Act to enforce the aforesaid security. Further, the attention of borrowers /
guarantors s invited to the provisions of Sub-section (8) of Section 13 of the Act, in respect of
time available tothem to redeem the secured assets. Sd/

Date: 14.05.2026 Authorised Officer
Place: Faridabad Can Fin Homes Ltd.

(As per Sale Deed)
East: Rasta 14 Ft
West: Others Property

FORM NO. 14
[See Regulation 33(2)]
OFFICE OF THE RECOVERY OFFICER-INI
DEBTS RECOVERY TRIBUNAL DELHI (DRT 2)
4th FloorJeevan Tara Building,Parllament Street, New Delhi-110001
DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME
TAXACT, 1961.

RC/40/2025 STATE BANK OF INDIA

Versus
M'S JAI AMBE ENTERPRISES

20.04.2026

To,

(CD 1) MI5 JAI AMBE ENTERPRISES

MS JAl AMBE ENTERPRISES B-1/2, OKHLA INDUSTRIAL AREA PHASE-II NEW
DELHI-13S0UTH, DELHI-110010 Alza Al HOUSE NO.A-24202 GALINOD.2, SHIVAM
COLONY, [SMAILFUR, FARIDABAD 121003 Also AL WOV MOHALLA,
TEKHAND, MEW DELHT 110020

Thiz s to nolify that as per the Recovery Cerlificate issued in pursuance of orders passed
by the Presiging Officer, DEBTS RECOVERY TRIBUMAL DELHI {DRT 2} in
TAMGBI2022 an amount of Rs 2968840.83 (Rupees Twenty Mine Lakhs Sixty Eight
Thousands Eight Hundred Forty And Paise Eighty Nine Only) slong with pendentelite
and fulure interest @ 11% Simple Interast Yeary woe f, 17/08/2022 b8 realization and
cosis of Rs 32000 (Rupees Thirty-Two Thousand Only) has become due against you
(dointly and sevarally) FulyLimded)

2. You are hareby direcled 1o pay the above sum within 15 days of the recespls of the
nodice, fading which the recovery shall be made in accordance with the Recovery of Debiz
D to Banks and Financial Instiutions Act, 1993 and Rules thers under

-1

3. You are heraby ordered 1o declare on an affdavit the pariculars of yours assets on o
before the next date of hearing
4. ¥ou are herely ordered fo appear befora the undersigned co BEROS2026 a1 10:30 a.m.
faar further procaadings
5. In addiion bo thesum aforesaid, you will also be liable to pay:
|8) Such inferests &s is payable for the penod commencing immediately after this
notice of the certificata / execution proceedings.
(b} AR costs, charges and expenses incurred in respect of the sendce of this
nabce-and warranls and qther processes and-all giher protesdengs laken lor
recovering the amaount due.

izivan undar my hand and the seal of the Tribunal, on this date:20/04r2026.
Sdi-
RECOVERY OFFICER:

DEBTS RECOVERY TRIBUNAL DELHI (DRT-2)

=loges @'as 31Tus 3=

Central Bank of India

Heoge do Wie 22, gt i 18 71 2026 51

mmmm

& oo smaifara eear B

wraena fdFe @ Soeg Faesr dhara) T, Ol oEosead O ] Wl

f i fabefter sanorsr & amer SRy aAran, deges S afos gfarn

— ]

| arrgen il s, Firas ol world |

gy

- __{-

d GST

M A Ml e O T mmmm;mm;IWMHmml

enh:.':z 327 350 1IN °mnm 1800 30 30 @E’“‘?ﬂlllﬁm

Hee fdwntn ot

o WERETAT Sl 0 W by
« WE = T TR A gt
» B3N iy

ftwe dhrad)

¥ I'I-r'lrillr_lpnru'qrﬂl'\-

& W T 7. TR M e

& §F Y W [ e
« I gk =n oW CReEEE an

i T
« Thew, [Band, v o wGHE o 1y

+ Ty mahy e e we

Hee wcltah
w aFEET EETRET A o e B e [

« W ET a0k 3t e
» WHO WY

e N UR L ]

B0 # §jn

=P o et oy
wwrw prisaTha i puek e

epaper.financ:’:aiexpress.mnb
® @

FORM A - PUBLIC ANNOUNCEMENT

{Under Regqulation & of the Insalvency and Bankruptey Board of India {Insolvency Resolution
Process for Corporafe Persons) Regulations, 20016)

WWW.FINANCIALEXPRESS.COM

- T } 3 ] [} d v |
e T orporate Office: No. 167-169 d Floor, Anna Salal, Saidape
a2 ennal - 6000 a ad dia

HIM DA Bra 0 e: 0 e No 8 orthex Tower, A-9 building
FOR THE ATTENTION OF THE CREDITORS OF PATHWAYS RETAIL PRIVATE LIMITED HERSING FINA D Pitamn it 110034
RELEVANT PARTICULARS Contact deNgl ZRM: Mr. Rakesh Gupta - 9873925255 |
1. | Wame of corporate debtar Fathways Retail Privala Limited RLMgr. Akash Mediratta - \@R339424 | RRM: Mr. Pawan Kumar Pandey - 8010562716
2. | Date of incorporation of corporate deblor | 06.04 2015 Email: A @hindujahousingfinance.com
3. | Authority under which corporate debtor is | ROC, NCT of Daelhi NOTICE 0 E THROUGH PRIVATE TREATY
incarporated | registerad SALE BMMOVABLE ASSETS MORWSAGED TO HHFL UNDER THE SARFAESI ACT, 2002 READ
% [Lomaiale, TURHIE W0, /. HIAEE LIS MmN o R oA Tth;erH \'Ig:ggj-rgs?lt-hlso?(?(?gf?gé: FL, has taken possession of the schedule property under
i b ; 1 u igned, as Authoriz i , i u y u
e e = T ~{ | Sectionfi@l|) of the SARFAESI Act. Public ge is hereby informed that the secured property described
5. |Address of ihe registered office and | Khasta ko 136/2 Znd Floor, Near SBIRithalaf i ye SEERule is available for sale through [Jillate Treaty/Public E-Auction, on terms agreeable to HHFL,
principal office (if any) of corporate dettor | Road, Badll, Monk Delbi Delhi 110042 1 | for realiZ8lln of its dues on an “AS IS WHEEE" “AS IS WHAT IS’ and “WHATEVER THERE IS” basis.
B |Insedvency commencement date in respect | 0405, 2034 Standargll@ms & Conditions
af comporate debior (Ordar received by IRP on 13,05 3024) 1. Sale e conducted strictly on “AS IS EIS”, “AS IS WHAT IS” and “WHATEVER THERE IS”
7. |Estimated date of closure of insolvency |21.10.2026 basis. 2j@lrchaser must deposit 10% of ffered amount along with the application and KYC
resplution process docume his will be adjusted against the 2 eposit required upon acceptance. No interest shall be
- - - payable e EMD. 3. On acceptance of th r by HHFL, purchaser must deposit 25% of the sale
B |Mame and reqistration number of the | Rajesh Kismar Pacakh consider (inclusive of the initial 10%) e next working day. 4. Balance 75% of the sale
insalvency professional acting as intesim | IBBI/IPA-0011P-P272/2017-18/10516 considerll must be paid within 15 days of lilfirmation of sale. 5. Failure to remit amounts within
regoluticn professional stipulated |l lines will result in automatic forfei f all deposits made, including the initial 10% and the
Address ard e-mall of the intedm reselution | 5757, Second Floar, WEA, Karol Bagh, New propertyf e resold without further notice. 6. FL d%es notg%cer/)t the offer, thefinitial 10% deposit
" ' Fakh g i o will be re d without interest. 7. For bids exd@@@ling RS. 50,00,000/- the successful purchaser must
= prn-lru e ;5 regmlerug . Hw":l 1D11Ih|l]‘1:3|}-:|5_]:na dk:-l alesl' ngmllch = remit 1% under Section 194-1A of the Incori@llax Act. 8. The property is sold with all existing and
Addiess and emal fo be used for|6DE6" Flaor New Delni House, Bara amia future enciillrances, whether known or unknowlilld HHFL. HHFL shall not be responsible for any third
comespondence with the interim resolution | Read, New Dethi, Deshi-110001 party claim{@ilights, or statutory dues. 9. Purct{@ilr must conduct independent due diligence on all
| professianal cirp.pathways@gmail cam aspects of {iroperty. No claims will be entertaifiillater. 10. HHFL reserves the right to reject any offer
Last date for submissipn of claims 27082024 or cancel tfiSguction without assigning reaso 1. Auction/bidding shall only be through “online
e R T = electronic " through the website www.ba uctions.com Or Auction provided by the service
E;Egﬁ'h stll.:‘bilejl:dzlit-:lljrlnbll': hf"ﬁfuziﬁ::; ﬂnu;;a L provider M/ India Pvt. Ltd.. 12. The bidders articipate from their place of choice through online
e P T A e re5n1u*mr: portal. Sec Creditor/service provider shall n held responsible for the any internet connectivity
b ¥ e issue. 13. F@@hy details on e-auction prospectiv ers may contact the Service Provider M/s C1 India
professianal Pvt. Ltd., hqlilb its corporate office at Plot No. @lrd Floor, Sector - 44, Gurgaon, Haryana-122003
13, |Mames: of Insolvency  Professionals | MA (Contact P@#S&N Mr. Mithalesh, Mobile No. 804466, Email: Mithalesh.kumar@c1india.com,
idenfified o act as  Autharised Email:tn@cjiilllia.com, Prabhakaran.Malaicham i@ 1india.com & Support (Helpline) Mobile No. +91-
Heprazentative of creditars in a class {Threa 729198112 26, Support Email - Support@b uction.com. 14. For participating in the e-auction
pames for each clazs) sale, the int g bidders should register their n t https://www.bankeauctions.com well in advance
14. | () Relevant Farms EJ';Ij www_ibbl_gov_in/home) downlcads and shall g user ID and password. Intendifi@®idders are advised to change only the password
d l:l:l:l Dtmls of suthorzed Fgrassitatives Ph s.:el .;l-ddrpss Bt c-n:-lu*nn 10 immediatel n receiving it from the service ider. 15. For participating in e-auction, intending
; e e P " bidders hav eposit a refundable Earnest Mo eposit (EMD) i.e. 10% OF RESERVE PRICE (as
are availabie at mentioned ) shall be payable by interested {illllers through Demand DraftNEFT/RTGS in favour of
Motize i hereby goven that the Hatianal Company Law Trbunal has ardered the commercement | | “Hinduja HollSllg Finance Limited”. 16. Intereste@i@rties may contact the Authorized Officer for details
of & corpeaate insolvency resalutiod process of the Pathways Retall Povate Limited on| | and submit G, EMD along with KYC docume or before 27-05-2026 at 5.00 p.m. 17. Successful
0. 05. 7076 auction Pur r shall bear all stamp duty, regi on fees, taxes and other statutory expenses related
Tha creditors of Pathways Retail Privale Limited, are hereby called upon 1o submit their claims | | to the mortgail property. 18. The Borrowers’/\agors'right of redemption under Section 13(8) of the
with proaf an or before 27.05.2026 10 the interim resolution professional &t the addrass| | SARFAESI tands extinguished upon the of publication of this notice as per the latest judicial
mentianed against antry No. 10 mandates. ale shall be conducted in acco e with the provisions of the SARFAESI Actand Rules.
The financial credimars shall submit their claims with proaf by Sectranic means anly, Al other Descriotion of ¢ EDI::'E S d Asset):
credilors may submit the claims with proof in person, by post or by elecironic means escription o Toperty (Secured Assst):
Submission of false o misleading praofs of claim shall attract penalties. 1. UPPE OUND FLOOR (FRONT SID ) WITHOUT ROOF RIGHTS AREAMEASURING 54.5
, SQY! ILD UPON PLOT NO.3 AR EASURING 218 SQYDS PART OF KHASARA NO .21
Date:15.05.2025 Name and Signature of Intesim Resolution Professional -1 | g7 288 ATVILLAGE BINDAPUR CQJilllY KNOWNAS BLOCK T- EXTENSION, UTTAM NAGAR,
Place: New Dalhi Rajesh Kumar Parakh DEL 10059 Boundaries: EAST- OIS PROPERTY, WEST - OTHERS PROPERTY, NORTH-
GA T,SOUTH-ROAD 30 FT
S 1B IIMIIGIAITs BISIAAINE | IRETTET — 0 nding amount: Rs. 27,83,0 upees Twenty Seven Lakhs Eighty Three Thousand Ninet
UJA HOUSING FINANCE LIMITED ) Bly) a5 on 27.02.2055 P ! o 1
- 163, 2nd Flocs, Anna Salas, Saidapet, Chenna HING serve Price: Rs. 23,10,000/- es Twenty Three Lakh Ten Thousand Only)
- 14 312, ITL Morthex Tow EMD: Rs. 2,31,000/- (Rupees akh Thirty One Thousand Only)
A0 bisiklingy famgurds o daHd 24 | LOAN NO: (Loan No. DL/ BH/A000000698)
REM: BH1056 il ALH:I!ETI@ i Borrowers Name: 1. Qi ar, 2. Madhu Devi
5E SALE THAOUGH PRIVATE TREATY EMD Depositio : 27-05-2026 ill 1700 hrs.
SALE OF IMMOVABLE HHFL UNDER THE SARFAESI ACT, 2002 Date h: 29-05-2026, 1100rs-1300 rs.
READ WIT ount: Rs. 10,000/'
UP PROPERTY BEARING NO. 37, SECOND FLOOR, TOWARDS FRONT SIDE LEFT HAND
The urdersigned, as Authorized Officer of HHFL, has ta ' ’
idersechon 1401 ) ol e SARFAES Acl. Public a8 large s henaby Indormed thal the setured JJ||:||:ve:'|[5.I ,\SAEES{JNR?EEQER;’; S%ASYTDESRTEP‘%R;;%'\Q &V%QOSIJTR(?I?}Z{ITS%FTAAI\% gg%ﬁukﬁéﬁr@?ﬁé
descrited in the Schedule is availabie for sale through Private Treaty/Public E-Auction, on terms : VI AGE RIN ; ’ VAT
agreeable to HHEL for realization of its dues on an “AS IS WHERE 15", "AS IS WHAT IS* and REVENUE ESTATE OF VILLAGE BINDAPUR, COLONY KNOWN AS BHAGWATI VIHAR, BLOCK-V,
*WHATEVER THERE IS” basis, Standard Terms & Conditions: 1. Sale wil ba conductad strictly oa ﬁEr(tJr;I'ORR%%'I;I'ASI\/I Nt/r?GPAl?t l\flE|V\{ DELHI-110059 Boundaries: East: Plot No. 36, West: Other Plot,
“AS 1S WHERE 15”, “AS IS WHAT 5" and “WHATEVER THERE IS" bazis. 2. Purchaser must depas orth. Road 19 ., SOuth. Fart 01 pio :
10% of the allered amoun along with |ha appicabion amd KYD docurments. This will ba adjusied (I-)hl:rt:jtzgql'lr?ﬁt aé?%‘:g:ﬁ ?:s ::6147_’(?53162(4%%63 Twenty Three Lakhs Seventeen Thousand Six
arainst the 25% deposit required upon sccepiance. Mo mterest shall be payabie onthe EMD. 3. 0n Reserve Pricz- R% 14 5’6 000/- (Rupees Fourteen Lakh Fifty Thousand Only)
acceptance of the offer by HMFL, purchaser must deposit 25% of the sabe consideration (neleshe of END: Rs 145.000./-(Féu tes One Lgkh Fort FiveThousanﬁ only) y
the initéal 10%) by the nexd working day. 4. Balanca 75% of the sale consideration must be paid within LOAN NC.)' tLo’an No DLF;MNRIMNGRIA008/000739) y
15 cays of confirmation of sake. 5. Fallure 1o remit amounts within stipulated timefnes will result in Borrowers Name: 1. Satish Satish. 2. Lalita Lalita
aulamatic farfeiture of Al deposits mads, including the nitial 100 and ha praperty may ba resodd EMD Deposition I..a.st Date'27-05-’20.26 111700 hrs
without further notice, 6. f HHFL does not accept the offer, the initial 10% deposit will be refunded DatelTinl:e of E-Auction: 29-05-2026. 1100hrs-1300 hrs
vilhaul inberast, 7. For beds anceeding BS. 50.00,000/- @e SucRsSIul purchaser mastremid 1% T0G Bid Increase Amount: R.s 10.000/- ’ '
under Section T94-14 of the Incoms Tax Act. 8. The property is 50ld with alt existing and fubure e
encumbrances, whethar knawn of unknown o HHFL. HHFL shall not be respornsibée for any| | Date: 15-05-2026, Place: Delhi Authorised Officer, For Hinduja Housing Finance Limited

third-prty clzims, mghls, or slahdory dues. 9. Puschaser rmust camduct independant due diligenca
on-all aspects of the property, No claims will b2 entartaingd later, 10 HHFL resenves the right to reject
ary olfar ar cancal e asdlion wihitul assigning reaseas. 11, Auctanbidding shall ealy be Wraugh
"paling alectronic mede” through the website wenw.bankeauctions.com Or Auction provided by the
service provider WS C1 Indka Pt Lid., 12, The bldders may participate from their place ol chaice
throaigh pnlina partal. Sacurad Craditoesarvica provider shall nof be hald responsible for the any
Indermet connectivity Issue.- 13, For any detais on e-auction prospective bidders may contact the
aervice Provider Mes G Indiz Pyl Ll Baving jls comioate affica al Pl Mo, 68, 3rd Foor, Sectar -
44, Gurgaon, Haryana-122003 [Contact Persan Mr. Mihalesh, Mobile Mo, 7080804466, Email
KMithalesh kumarge 1 inds.com, Ermalling e Indiz.com, Prabhakaran Malsschamy@otindia.com
& Support [Helpling) Mobila Mo, +91-T2919817124725/26, Suppart Email -
suppori@bankeauction.com. 14. For participating in the e-auction sale, the intending bidders
shiould regisfer thair narma al hflps: waivw bankeauclions, com well nadvance and shal gol the eser
IEy andd password. Interding bidders are. advised to chapge only the password Immediately upon
receving i from e service provider 18. For particigating in e-aucticn, Inengng bidders have o
pepasi a refursdable Eamest Money Deposit (EMD].2, 1% OF RESERYE PRICE (a5 manticned
above) shall be payable by interested bidders throtigh Demand DraftMEFT/RTES in faveur of
“Hmdija Housang Fnanca Limited”. 18, banestod parlies may conbasl the Authomned [Mfices far
etafs and submit (ffer, EMD along with BYC documents on or before 26-05-2026 3t 500 p.m. 17,
Successiul auction Purchases shail bear all stansp duly, registration fees, laxes and ather slalutory
expenses related do the morigagad property, 18. The: Berowars'Marigagoes right of redemnplion
under Section 1348) of the SARFAES] Act stands extinguished upar the date of publication of this
matice as par the Gales) pdicia mandates. 19, Sale skall ba conducled n accordance with 1ha
proviszans of the SARFAEST Act and Rules,

SCHEDULE

LOAN NO: {Loan Na. DL/DEL/DLRIADDDDOI216)
BORROWERS NAME: 1. PARVINDER MEHRA
2. HIHARIKA MEHRA

EMD Deposition Lasi Date; 28-05- 2026 160 1700 hrs.
Date,/Time of E-Auction; 30-05-2026, 1100hes-1300krs, | paly) | EMD: Rs. 2,10,000/- (Rupees
Bid Increase Amount: Rg, 10,000/- Twwa Lakh Ten Thousand Only)

Dutstanding amoont: As. 2558 073
{Rupees Twenty-Five Lakhs Fifty-Eight
Thousand Sevenly-Three only) as on
F3-02-F0ES Reserve Price: Re.
21,00.000/- {Rupess Twenty-One Lakh

HERO HOUSING FINANCE LIMITED

Registered Office: 09, Community Centre, Bazant Lok, Vazant Vihar,
MWew Dedhi-110057
Branch Office: &-& Third Fioor, Sector-d, Hoida-201301

)

HayoHpusing
Financs

PUBLIC NOTICE (E- AUGTION FOR SALE OF IMMOYABLE PROPERTY )

[UNDER RULE B{6) OF THE SECURITY INTEREST (ENFORCEMEMT) RULES, 2002]

HOTICE FOR SALE OF IMMOVABLE PROPERTY MORTEAGED WITH HERO HOUSING FINANCE
LIMITED (SECURED CREDITOR) UNDER THE SECURITISATION AMD RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.

Haofice is hershw given fo the public in genesal and in particular to the borrower(s) and
guaramons) or their legal heirs/ representatives that the below described immorable
properties: mortgaged/chamged to the Secured Creditor, the possession of which has been
taken by the Authorized Dfficer of Hero Housing Finance Limited [secured creditor), will be soid
on - 23-Jume-2026 (E-Auction Date] on “a5 15 WHERE 157, "A5 15 WHAT 157 and "WHATEVER
THERE 15" baszis for recovery of outstending dues from befow mentioned Barrowess, Co:
Bodrawars of Guaraniors, The Reserne Price and The Esmest Money Deposil is asentioned
helow, The EMED shoubd be made through Demand Deaft/ATGES/NEFT Tor participating in the
Public E-Auction alang with the Bid Form which shall be submitted 1o the Authorised Officer of
the Hero Hausing Firance Lid On or before 22-June-2006 68 5 P at Branch Office: &6, Third
Flaor, Sector-4, Moida-201301.

Description 0f The Property (secured Assel): Property Bearlng No. 165, Third Floor, Back Side,
Wilh Aoo! Rights, Arca Measuring 50 5q. Yards {out Of 100 Sq. Yards), Out Of Khasra No.
15/11/2, Situated In Tha Area 0 Village Matiala, Colony Known Ag Mansa Ram Park, Block-E.
Urtma Magar, New Delhd = 110059, Boundaries: East - (ther's Property, West = Other's Property,
Morth—Gali 10 Ft, South—Front Side Flat / Road 20 Ft

LOAN NO: (Lean No. DL/DEL/DLHL ADDDD 2407 )
BORROWERS NAME: 1, SANJEET KUMAR THAKUR
2. SUJATA KUMARI

EMD Deposition Lazl Date; 28-06-2026 Ll 1700 hrs.
Dale Tome of E-Auction: 30-05-2026, 1100hrs-1300 hrs. Dnly) | EMD: Rs. 1,15.000/- (Rupees
Bid Incredse Amounl: Bs. 10,000- One Lakh Fifteen Thawsand Onky)
Description 01 The Property {secured Assed); Description 0f The Property (secured Asset); Built
— Up Firgt Flogr (back Side Lke Unil} Wilkoul Roof Righis, Area Measuring 50 Sq. Yards,
Properly Bearing Plok Mo, 0-130 & D-140, Dul OF KkasraNa, 5522 And 557231, Siluated In The
Area 01 Willage, Haslsal, Colony Known As Hastsal Wihar, D-block, Uttam Magar, New Delki -
110059, Boundarles: East -back Rhs Fial / Dthers Property, West - Other's Plot / Other's Fial,
Haorih - Flat Emtry/ Frant Lhs Flat/ Road 20 F1, South - Dda Park / Vacan Land / Other's Flat

Authorised Dfficer- HINDUJA HOUSING FINANCE LIMITED

Qutstanding amount: Rs. 21,69 839,
(Rupees Twenly-Five Lakhs Fiity-
Eight Thousand Sevenly-Threa onky)
a5 on 05-06-2025 | Reserve Price:
Rs. 15,00,000/- (Rupees Filleen Lakh

Date : 15082036 Place: DELHI

Loan Account | Name Of Obligor{s)’ | Date Of Demasd Notice | Type of Passession | Reserve Price

o ‘E!:,'m”'”‘m 5) |Amount as on date {Lh‘d:tpﬁ;:ﬂlmu Earnes! Money

HHFLAXHOU Aakaszh Son Of 16/ 082025 Physieal | Rs. 17,30,000/-

£1000018242 | | Suotash Chandst, | Re, 19,42.178/-na Rs. 1,73,000/-
ander on 12/05/2026

Bescription Of The Secured Assetz/Immoveble Properties/ Mortgaged Properties:-All Piace

And Parced OF Entire Second Floor With Roof Terrace Rights Of The Built-Up Pro ]Er1 Bearing
Mo. B-1%/5 [0l Mo 1'%9), Block-B, Area Maazuring 57 Sg. Yds. (LE. 47466 Sq. Mtre) Khasra
Mo, 2376, Siuated tn The &qea Of Village- Possangipur, Delhi State Defhi, CIJ|I:IF|I' Known As
Ram Dutt Enclave, Uttam Nagar, New Debhi- 110059 Building Bounded By, North: Boad 10 Fes
East: Diher Plot Sowth: Property Mo_B-1%/4 West: Gali 10Feat, Part Of Plof Mo B-15

20000415341 | Posia Whie OF b Porsionl [ 0x 6700000
AP i Rs. 51,50,603/- as Rs. 6,70,000/-
HHENSPLAP |  Jitender Gupta it . 6,70,
23000041540 of 1270572026

DEEI;H?tIﬂﬂ 0f The Secured Assels/Immovable Fru-pﬂ'l:lm' Marigaged PH:IF-B-I‘I:IE‘E- =Endire Buill-Lp
Freehold Progesty Municipal Beareng No, WZ-2347 Wish Boof Kghts Bullt On Land Asea Measuniag
3762 5g Meter Or Say 45 Sg Yds, Aprrax Out Of Khasre Mo 2741 Sfuated In The Area Of Village
Shakur Pur Delhi Stale Delhi, Now Abadv/Colony Known As Raja Park Shakur Basti Delki- 110034
Boondaries: East: Other Property West; Vacani Plol Morth: Other Property Sowth: 15 Ft Gali

ﬁ HERO HOUSING FINANCE LIMITED |

Regd. Office: 09, Community Centre, Basant Lok, Vasant Vikar, New Delhi - 110057,
Efa'b:hﬂl'ﬁue (ffice Mo, P, Frst Floor, Shanta Tower Sanzy Place. Agre. Uit Pradasi - 282002

FUBLIE NOTICE (E - AUCTION) FOR SALE OF INMOVABLE PROPERTY
[UNDER RULE B{5] OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]

NOTICE FOR SALE OF IMMOVABLE PROPERTY MORTGAGED WITH HERO HOUSING FINANCE
LIMITED{SECURED CREDITOR) UNDER THE SECURITISATION AND RECOMSTRUCTION OF
FIMAMCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.

Malige i herety piven to the pubdic in peneral and in particular to the Dorrowen s} and quaraniara) or their
legal heairs! rapresematives that the befow descrived immovebla properties mortgapedicharpad fo tha
Secaured Credion, tha possession of which has bean tzkan by the Authorized Officer of Haro Housing
Finance Limited (secured craditor], will be sald an 23-June-1026 (E-Auclion Data) on “AS 15
WHERE 15", “AS1S WHATIS™ and “WHATEVER THERE 15" basks lor recovery of sutstanding duss from
bethcrar minhionisd Bosrowers, To- Borowtrs of Guaranionz, Tha Reserve Price and The Earnest Monay
Deposit & mantioned below, The EMD shoud be made teough Demand DrafRTGSMNEFT for
padicipalivg in the Puiric E-Auction slong weh The Bid Form which shall be submiied to the Authorised
Officer of tha Hera Housing Finance Ltd On or befare 22-June-2026 ¢l 5 PM at Branch Offica: F-5,
Firsi Floor, Shanta Tower, Sanjay Place, Agra, Utiar Pradash - 202002

Hsum.:“.rﬁz Waﬁ:ﬂﬁhg;n:i 15/09/2025 Physical | Rs. 22,00,000/-
(401 ughier Rs. 25,55 981/- as Rs. 2,20,000/-
| sdmsucie on 12/05/2026

Dmrbp'lln:m Of The Secured Assets/immovable FMFHHHI Hﬂﬂﬂ!q!ﬂ F'rnpertlu' “Flat No.
543, Secord Floor Front Lhs-Wih Roof, Hig, Plol Mo B-14, Khasra Mo 235, Black- B, Having
Area Mﬂw"#, 620 5q. F1LE 5760 59 Mirs, Rall Vihar Sehkarl Awas Samit) Lid, Village
S.Bdulllhad Tehsil Lani, ﬂ|5.t‘l'||::‘t l:lu:uahud 201102 Hnumled ﬂr East: 25 Ft Wide Foad !

RHFDELHOU2 'Eiﬁﬁéaﬁr"ﬁuﬂa "iﬁﬁéﬁﬂés—” """ A}EEEF'"M'

2000028692 | Mosher, Yasmin Wile | g 26,80,708/- s Rs. 2,06,000/-
! on 12/05/2026

Description Of The Secured Assets/immovable Propesrties/ Morigaged Properties:-

Residential Flat Mo GF-11, Ground Fleor, Nocthemn £ Front Side Lhs Undt Witheut Roof Rights,
Hig, Hawing Coverad Area Measuring 78.64 Sg. Yards LE 65.74 Sg Mtre, Built On Piot No.29,
Ehasra Ko.1303, Situated A1 Residential Colory PM_ Vihar Hadbast Village Lond Chakbandi
Bahar, (F-Block SIf Ved Vihar), Pargana Lonl, Tehsil & Distt Ghaziabad U_P. Cansisting Of Three
Badroams, One Deawing Cum Dindng Room, One Kilchan, Two Teilet Bathrsom And Balcony,

Loan Hame o the Dale af Demand Type af Reserve Earmes|
Aseouni Borrawer| sl Molice Pagsession Price Meney
Ha. Co-Barrowens) Amound a% on _ (Under |
Guarantonsl el | Constructive)
Legal HeirLegsl Aep | | Physlcal] |
HHFAGRHOU | Al 511#:3.!3. Saniay 25082025, | (Physical) | Hs, Re
iqmﬂgﬁw H za. ik R, 17,98, 565 14,580,000/ | 1,485,000
B i
24000060548 v _J_B_.'.-_ﬂl_'l_ﬂﬂﬂﬂiﬁ- (|

BT EITTETISTES

Bumrlphmufprupmi. "Hous=a Buill Oin Plot Mo 113 Khasra Ko, 123217 & 1202735 M Having Area
7525 Sq Yards Le 6201 Sq Meters SHutaed bn Udayram Vibar Colomy MNear Garhi Jivanram,
Mauza Naraich Tehsil Etmadpur DistL Agra, UStar Pradesh East: 47 Feol Flol Mo 112, West: 47
FEE-‘ Plotha 194, Horth: 14 Fest 5 agh Cihes's Property, South: 14 Featd Ingh Rasia 20 FeatWide”

Bounded By: East: Others Flat/ 1801 Wide Boad West: Road 15 Ft Wide, North: Others Plot

Sowth: Others Flatf 240 Ft Wide Road

HHFLAXHOU Reshampal Singh, TE/ 0T/ I025 Physical R, 9,550,000/

22000029880 Surech Komarl Bs. ]1,?3,‘“‘2{- as Rs. gslnnn.ll_
an 12/05/2026 |

——

et ror BN I—

Dezcription 0Of The Secured .ﬂ.sseuflmwahle Properties/ Morigaged P:nperrJt: Flat Na. |
Fi-04, Firsl Fiaor, Rear Rhe Without Roof. Lig, Built Gn Plot Bearing Mo A-94 Admeasuring
347005 S0, Feel, Situated &t Khassa Noo 348, At Rall Vikar Sehkarl Savas Samiti Lid, Viliage
Sadullabad, Pargana Loni, Tehsil And District Ghaziabad, Utter Pradesh-201102 Cansist ng Of
Qe Bedrogds, COne Dravweng Boom, One Kitehen, Qe TI.1||I:'L Bxlhromm & Brcany, PR No. A4
Bounded By: Narth: 30 Feet Wide Road; East: Flot Mo, A-95; West: Park; South: Plot Mo, 4104

HHFLAXHOU Rahul Mishra, 19‘1'“]"."21]25 Physical RE '|'||' ﬂl ﬂﬂﬂl’
nn I'E.I'DE."IHEEI

Tvarrns and condition:

The E-auction will take place through porfal hitpsiibankeauctions.com on Z3-Juns-2028
(E-Auction Date) After 11:00 AM onwards with limitad exterslon of 10 minutes each.

The Intending Purchasers | Bidders are reguired to depasit EMD amaunt elther theough RTES |
MEFT or by way of Demand DrafRTGS/NEFT favouring the "HERD HOUSING FINANCE LTD."
Thia EMD amaunt wiil bo returm o the unsuccesstul biddars aMer conchugion of the E-auction
TERMS AMD CONDITIONS OF THE E-AUCTION:

(1) E-Auction is being held on “As is where is Basis™ & “As Is what |s Basis" & “whatever thera is
Basis" & “Without recourse Basia™ and will be conducted “online”. |2} Bld increment amount
ghall be R 15,000 (Fiftesn Thousand Dnly) for Resarde Price Gl 26 lakhg, Rs 25,000 | Tweily-Five
Thoarzand Only| for Reserve Price abosve 25 Lakhs Gl 50 lakh, Bs 50,000 (Fifty Thousand QOnly] for
Rasarve Price above 50 Lakh till Torore, Rs 1,060,000 {1 Lakh Only) for Resarve price Beyond 1
Crore. 3) The E-Auction will be canducted through Mis. C-1 India Pvt Ltd through Mr. Dharani
Krishria- 9048182222 [Helpline Ma(s): Suppor Landline Mo, +51 124 430200002004/ 2022 2033
2024, Support Mobidle Nos. 317231851524 (25 /26 and E-mall on supportEbankeauctions.com
randhraficlindia.com]) afl thair wob porfal hitpsibankeauctions.com, () Therd & no
encumbrance an the property which is in the knowledge of Secured Creditors. However, the
intending bidders should make their own independant enquires regarding the encumbsances,
title of property put on auction and cialms! fdghts! dues! affecting the properly, prior b submiting
thet Ir béd4. In this regard, the E-Auction sdvertisement does nol constiube and will nol be deemed
to consfitute ant commitment or any representation of Hero Housing Finance Limited. (5) The
Awthorized Officer | Secursd Credifor shall not be responsitde in any way for any third-party
claims! rights! dwes. The sale shall be subject to rules! conditions! prescribed under the
Securltizatlan and Reconstruetion of Financial Assets and Enforcament af Security Inferest Ack,
J002. The odher terms and conditions af the E-Auction are published In the Tallawing websie:
www herofiousingfinanco.com, (B For proparty defails apd wvigidl o property confact io
Mir. Ershad Ali [ ershad.alifiiharohficom BBRZZTO415 BE0ZZTR4YS and Shekhar Singhl
ST115222TH shekharsingh@herohfl.com {T) The prospective bidders can inspect the property
on 16-June-2026 between 11,00 & M to 2.00 M with pricr ap podintmend

The abave-mentipned Barrawer Morigagar guaran!ﬂrs are hereby naticed 1o pay the sum as
miaritioned in Damand Motica under section 1 [1||imlh s on date interast and axpensas bafare the
dale of Auction falfing which the property shall be auctioned and balance dues, IF any, will be

Description Of The Secursd Assetsiimmovable Properties! Morigaged Properties:-Flat Mo, Fi-02
Firgt Flmor, Front Lhs Parfion Withowt Roof Rights Situated On Plot Ma. B-42, Khasra No-217, Having
Aren Measuring 450 5g. F1EE 41,87 5q. Mirs, Rall Vihar Sahkari Awas Samiti Limited, Village
Sadullabad, Tehsil Loni, District Ghaziabad, Uttar Pradesh- 201102, Consisting Of Two Sadonms,
One I:Ir:l'mnq Roaim, One Kitchen, Two TedletBathroom, fad Balcony. Bodnd : Morth: Flat Mo,
Ff-04/ Other's Property East: Flat Na, Ff01/ Plot No. B-41 South: 30 Ff Wide Boad West: Plot o, B-43

30 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

recovared with interest and cost from you.
For dedailed ferms and condifions of the sale, please refer to the link provided in
https://uat.herohomefinance.in/hero_housing/other-notice

on Hera Housing Finance Liméted (Secured Creditor's) website i.2 www.herohousingfinance.com

FOR HEROQ HOUSING FINANCE LIMITED

AUTHORISED OFFICER

DATE : 15-05-2026 Mr. Ershad Ali, Mob-8802270415
FLACE: DELHINCR Email: ershad.aligherohil.com

Terms and conditlon:

The E-auction will take place lhrumdﬁ;mal hitps:{bankeauctions.com on 23-June-2026

(E-Auction Date) After 11:00 AM onwards with limited extension of 10 minutes =ach.

The Intending Purchasers [ Bidders are ired 1o deposit EMD amount either through RTGS

/ HEFT or by way of Demand Draft/RTGS HEFT favouring the "HERG HOUSING FINANCE LTI

The EMD amownd will be return to the unsuccessiul bidders after conclusion of the E-auction,

Terms and Conditions of the E-Ausction:

1. E-huctien |3 being held an "0 ks whene i Basis™ & “As o5 what 1= Bagis® B “whatever there
i= Basiz” & "Without recourse Basis® and will be condicted “anline”

2. B incremant amount shall be & 15000 (Fifteen Thaussnd Only) for Reserwe Price fill 25
lakhs, Rz 25,000 [ Twenty-Five Thowsand Dlll]rlu-;]r Resarve Price above 25 Lakhs Gl 50 lakh
R= 50,000 (Fifty Thousand Onéy) for Rezerve Price sbove 50 Lakh il 1crare, Rz 1,080,000 (1
Lakh Only) for Reserve price Beyond 1 Crone

3. The E-Auction will be conducted through M5, C-1 India Pt Lid thaough Mr. Dhasand Krishna-
DUAFT 2222 (Helpting Nods): Support Landline nos91 1244302020 /2000 £A02 0 2023/ 2024
| Support Maobile Nos! +9172919811248 /25 /26 and E-mail on suppartifbankeasctions,
com fandhragieTindia,com | 81 their web portal h1"|:|s Nhankeauctions, com

4. There is no encumbrance on the progerty which is in the knowledge of Secured Creditors.
However, the intending bidders should make their own independent enquires regarding
the ancimbrances, ile of property put on suction and claims! rights’ duess affecting the
progerty, prior to submitting their béds. in this regard, the E-Auction advertisement daes nol
constitute and will not be depmed 1o canstitine ant commitment or any regresentatbon of
Hesa Housing Finance Limiled.

5 The dutforized Officer / Sacured Creditor shall not be responszible in ary way for any thind-
party claimss rightsd dues. The sade shall be subject 1o rules conditions) prescribad wndes
the Securiization and Reconstructicn of Financial Asssets and Enforcement of Secuniy
Interest Act, MI0E. The other terms and conditions of the E-Auction are published in the
follawing website: www. herchowsingfinance. com

6. Forproperty detalls and visit to property contact to Mr. Ershad Al ershad ab@herchfl com/
EB02270415 8802270415 and Shekhar Singh/9711522275/ shekhar, singhiiherohfl.com .

7. The prospective bidders can inspect the property on 16-June-2026 between 1700 &M to
2.00 P& with prios appoinimeants,

30 DAYS SALE NOTICE TO THE EQRAOWER GUARANTOR/MMORTGALOH

The above-mentioned Borrower'Marigagorfguasantors are hereby noticad to pay the sum as
mentigned in Demand Matice undes section 1302} with o on date inlerest and expeénses befone
the date of Auctian failing which the property shall be aectionsd and balance dues, if any, will
be recovered with interest and cost from you.
For detailed terms and conditions of tl
httpa:fuat. herohomefinance_in/h

sale, please refer to the link provided in
‘other-notice on Hero Housing Finance
www, herohousimglinance, com
Finance Lid., Authorised officer
r- Ershad All, Mob-2202270415
Email: ershad. alii@herohfl.com

Limited | Secured Creditor’s) websibe i@,

For Hero Housi

Date: 15/05/2026
Place: Delhi/NCR

New Delhi



Rajesh Kumar Parakh
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Rajesh Kumar Parakh
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